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f[ Purchase of defective coolers by Delhi 
Municipal   Corporation 

*786. SHRI RAJNARAIN: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the Electric 
Supply Department of the Delhi Municipal 
Corporation purchased some defective coolers; 

(b) if so, what action Government have 
taken  against the officials responsible for the 

t[THE MINISTER OF HOME AFFAIRS 
(SHRI UMASHANKAR DIKSHIT): (a) The 
Delhi Municipal Corporation have intimated 
thai in May. 1971 their Electrical Department 
placed orders for the supply and installation of 
three walk-in-type coolers. The contract was 
executed and the three coolers duly installed. 
Some minor defect? in the coolers are said to 
have come to notice since their installation. 
The Corporation is arranging to remove the 
defects at the cost of the suppliers and to 
commission the coolers thereafter. 

(b) According to the Corporation, there has 
been no default on the part of any officer. 
However, it is not for the Central Government 
but for the Corporation to consider action 
against an officer of the Corporation who may 
be found guilty of any default oi' delinquency]. 

Pension  Scheme  for  participants  in  the 
Movements 

700. SHRI KRISHAN KANT  : SHRf J. S. 
ANAND : SHRI SANAT KUMAR 
RAHA : SHRI L D. SINHA : SHRI 
BHUPESH GUPTA : 

Will ihe Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that the following 
movements and incidents namely ; (i) Daska 
Motcha (Akali Movement) 1932, (ii) Fatehwal 
Murder Case 1938-39, and (lit) Harsa-Chhma 
Mogha Morcha 1946 have been excluded from 
the category of those movements participants 
of which are eligible for grant of freedom 
fighter;'   pensions;   and 

(b) if so,  what  are the  reasons  therefor? 

 

t[    ] English translation- 
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THE   MINISTER OF   HOME  AFFAIRS 
(SHR[      UMASHANKAR DrKSHIT): 
(a) and (b) The question whether Daska Mor-
cha 1932 and Fatehwal Murder Case 1938-39 
should be Heated as part of Ihe national 
freedom straggle for the purpose of giant ol' 
central Freedom fighters' pension is under 
examination in consultation with the Govern-
ment of Punjab. Information received from the 
Government of Punjab on an earlier occasion 
showed thai iherc was no case Ior treating ihe 
HatsaChhina Moga Morcha of 1946 as a part 
of the freedom struggle. However, on a further 
communication from the State Government, 
the matter is being re-examined. 

 

f[ Hippies   in   India 

•791. SHRr     KAMALNATH     JHA: 
SHRl JAGDISH JOSHI : SHRI 
KALAP NATH : SHRI    
GUNANAND    THAKUR: SHRI   
NATH! SINGH  : 

Will the Minister of HOME AFFAIRS be  
pleased   to  state:  

(a) what is the number of hippies in the 
eountry as on  the 30th June,   1974; and 

fb) what steps ate being taken by Govern-
ment to check th.-ir influx keeping in view 
thei r  propensities io encourage use of nar-
cotics?] 

 

(•[THE MINISTER OF HOME AFFAIRS 
SHRI UMASHANKAR DIKSHIT) : (a) and 
(b) In the absence of a precise definition of a 
'Hippie'and in view of the fact that foreign 
tourists move from place to place wi th in  
India, it would not be possible to give an indi-
ci.iion of the number of such pcrons in India 
on a particular date. However, with a view to 
limiting the enuv ii. India of such foreigners as 
are likely to be a social nuisance because of 
their indulgence in narcotics, indecent 
behaviout, vagrancy, begging etc., suitable 
instructions have been issued to ihe Indian 
Missions abroad to be particularly cautious in   
granting   tourist   visas   to   such   persons. 

t[ ] English translation. 


